-
1)
+
T -
\; AN .
. <o,
R T F " N
- o - - - ke
. . R ; f = :
b= - LR BN D T - @ @
’ .
- - '
R e T . —8n -
e e e - Zcl.
. fgas g . ..
O PO Y ol Tomaaten
T C C,. [ I )
- - = - -
S S DG e o S ) 3
v -l
Yoo s 3T Y et o R
. i t e k- i - :v‘ . - ..‘x"
- - N - - " - H
S A N - o S M : - Ty 0 T
- . . — - - - N i bl
_ . -, R PRI 1
.. . . -
R - . -~ T s e
SRS T R STLS T R ¥ ) T2 -
S .3}'
PR
o o G S |
C e L . T .. . RN
[ AR 3 i o : : M n *
Soao L n. SNl G R T AR P
= =
o .
R
PR o S i
. . -
R : SRR O
i 3 L,
: e - . i C e B :
! .
Pl
ool e
- I - nr :
.
.
A
.
. .
-



) ")&Z\“G\_b{

\4
o
QI,A,Q<7
Rt Y

e\, '\/(‘\c\ S Aow

BN D 2w

\ - .
> LV '\V\, QJ ~ A’W&“AW\"GS' v

A a‘\( @,«»s@\ A QW,@MN O\ W
19988

¥ / 182795

Hon'bhle Mr. Justice B.C. Saksena - V.C.
H:)n'ble Mro S. Das Gupta Lad AoMo

No one responded nn behalf of the applicant
when the case was called out
We have gone through the pleadings on record.
Trrough this O.A. the applicant has sought the
following reliefs:

(a) The direction to reppondents to prepare
a seniority list of the applicant fter counting
the entire service from 17-7-1978 till date and
to place the name of the applicant on the post of
Cleaner at appropriate S8l1.No. and also treat the
eonlicant as promoted notionally on the post of
Firemaﬁ, Grade » B and A and to give notional pay
and seniority of the said psstse.

A Counter Affidavit on behalf of the
respondents wag filed towhich the applicant has
not filed any Rejoinder.

From the material on recerds it appea® th3t

the applicant's services were terminated.’
Bhereafter the termination was challenged by
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he has been paid the crrears of back wages
; and also subsequently has been granted pro-
motions t0 the next higher pos“s.

Since the applr‘c‘—:mt does not ssem to

hgve preferred any representation against the
assiqued to him %® claim for any
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(_{«v'& &Y _/\. to him is not made out.
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. The C.A, lacks merit and is accordingly
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